IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH
HYDERABAD

! : 0.A.NO. 858/95

j R
Qabuaen: Date of Order: 24.7.95.

é:EoFRwJ ﬁadhusudanajRau _
2, M.Gopalekrishna . . 7 o

‘3, 3.V.Narayana Raa N
4. SV imala . Hkﬁfhﬁrﬂﬁh,7§>

.68napathi Rag
Ckagk Vijaya Kumzp
_17. AeJSurash Kumap

‘8. Annmapurna Mallik
9. KeNagamani

10, N.Y.Ramapamma

11 + KelfoBhaskar

gz. R.Mary :

13+ Y.Usha Rani

14, K.N.Kashyap

15. Prabhakar Oas
16, S.Malleswara Rao
17+ B.Venkateswarulu
18, K.Chandra Rag
19, D.Suryanarayama
204 P.Vara Prasad
21+ A,\iswsswar Rao

' esApplicants,

'iﬂ nd

4

;1; The Chief Post Nastar Gensepal,
A.P.Circla, Uak Sadan Hydsrabad,

|

i

f2.. Post Master General,
A.P.Eastern Ragion,
VYisakhapatnam,

: JS. Superintandent (RMS)
] Reiluay Mail Service,
[ RMS *V' Divisicn,
Visakhapatnam,

+esRegpondents,

i
i
| Counsel for the Applicants : Mr.B.S.A.Satyanarayana
|

: Counsel for the Respondgnts : Mr.N.R,Cavraj,SR.CGSC.

! CORAM:

; THE HON®BLE SHRI A.B.GORTHI : MEMBER (A)
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0.A.No,858/95 Date of Orders 24,7,95
X As per Hob'ble Shri A,B.Gorthi, Member (Admn,) X

*3,4* *

The alcim of the applicants is for a direction
to the respondents to pay them Productivity Linked Bonus
(P,L.Bonus) for the period they worked as Short Duty/RTP

Sorting Assistants,

2, The applicants stateg that they were initially
appointed as Short Duty/RTP Sorting Assistants in RMS “W
Divisionnin 1982 and worked such-till when they were
regularised, Their claim is that they are entitled to
P;L;Bonué fér,the period that they worked as Short Duty/ﬁTP,
as the said relief was given to similarly situated several

other Short Duty/KTP Sorting Assistants,

3. Heard learned counsel for both the parties, ILearned
counsel for the‘applicant has drawn ly attention to the '
decisions of the Ernakulam Bgnén of the Tribunal in_
OA,612/89 ané OA,171/89, The ra;io‘in thqbaid judgements
was that no distinction can be macde between Short Dﬁty/
RTP worker and as a casual labour in granting P;L;Bonus
and 1if they had put in 240 days of serQice each year
ending 31st March for 3 years or more they should be
entitled to PL Bonus, The amount of said bonus would be
‘based on‘their average monthly emoldments determingggaby
déviding the total emdhlmeﬁts for each accounting year of
eligibilitj by 12 and subject to other conditions prescribed

from timg tqéime.
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The applicéhts herein are similarly situated

as those in the afore-stated OAs, 1In the result, this
application is allowed with a direction to the respondents
to grant the applicant the same benefit as granted by the
Ernakulam Bench (referred to in £he preceeding para}, The
above direction should be complied with in a period of .

i three months from the date of communication of this order,

No order as to COStS.

A B. GOR HI

Member (Admn,

Dated s 24th July, 1995

(Dictated in Open Court)

s

sd DEPUTY REGISTRA R(J)

{ .
1, The Chisf Post Master Gemeral, A.P.Circle,

Dak

Sadan,Hyderabad,

2, Post Master Genasral, A.P.Eastern Rag;au,
Visakhapatnam, )

3, Superintendent (RMS) Railuay Mail Service,

RMS

_4;\Bna

5. One
6 Cne
7. Bns

YLKR

'Y* Division, Visakhapatmam,
copy to Mr.B8.5.A.Satyanarayana,Advocate,CAT,Hyderabad,
copy to Mr.N.R.Devraj,Sr."Gs5C,CAT,Hydersbad,
copy to Librapy,CAT,Hyderabdd.
spare copy. 2
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IN THE CENTRAL ADMINISTRT Vg TRIGU.L
: HYDERABAD BENCH

\

THE HON ESﬂ{[A.u;ﬁgﬁipasami\fi BZR(3;

AND

THE HON'BLE SHRI R.B.GORTHI: MEMBZR ()

DATED _ RY. =3 9. | ]
.V‘ . ‘ '-"*ri._q
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ORDER/JUBGMENT
M.ANO/R.P NG, /G0 ND.
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 DALng, 3587 95
Addgted and Interin diractions
. issue ‘ X v
Allowed,
Dispoyed or with directions | L w
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Dismiqg d.
. ‘Dismissed\as Withdrawn
Dasmissed fyr default

Rejected/Ordeded.






